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B.R. TL,vIC-CajRtjAN, 	Briefly stated,the facts are that ti 

applicant who is an ixtra Departmental Branch Post Raster 

(L).B..M.),Beltu1curj in the district of Kalahandi was 

proceeded against in a Departmental proceeding on two 

charges, namely (i) From 4.2.1986 to 7.2.1986 the applicant 

issued two money orders and failed to take the amount 

into Post Office account till 4.3.1986, (ii) He detained 

four money orders unnecessarily withit making any 

effort for their payment. The Enquiry was entrusted to 

the £ub-ivjsjoia1 Irispector(Postal) who submitted his 

report to the Disciplinary tuthority i.e. Respondent No.4 

on 7.2.1988. The Enquiry Officer has held both the 

chrges have been proved.. 1A copy of the Enquiry Rejot 

is enclosed at -trinexure-1 to the application. The 

Disciplinary ;uthority i.e. Suoerintendent of Post Offices, 

Bolangir Division Respondent No.4 imposed the penalty of 

removal from service of the applicant as E.D.B..?I'I. vide 

1is order dated 26.2.1983. A coy of tbis order is 

enclosed at Armexure-2 to the application. The applicant 

has moved the Tribunal against this order of the 

Jisciplinary Authority praying for quashing 

tho. r ec:t Df the Enquiry Officer and 

the orcr of punishment passed by the Disciplinary 

Authorjt (nne:ure2), 
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2. 	 We have heard Mr. R.N. Naik, learned 

Counsel for the applicant and. Mr. tt.K.Misra , learned 

eiior tanding Courisel(C.A.T) for the Respondents and 

eruse.d the papers. Both Mr. Naik and FIr. Misra have 

subLutted that the applicant before filing this cose 

had preferred an appeal before the Competent authority. 

A co;y of the appeal petition is annexed at Annexure-3. 

As we understood from the contention of both ir. Naik 

and :r. Misra 	the appeal is still pending. In our 
AJV 

view it would be appropriate for tho ?pellate authority 

to dispoe of the aopaal. In order to prejudice the 

appellate authority we have not gone into the nerit of 

this case* Ae hereby direct that the appellate authority 

should dispose of the appeal within two months from the 

date of receipt of a copy of this order. The application 

is accordingly disposed of. Parties bear their own costs. 
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MEMER (JuDIcI.u..,) 	0 	 vICE-ClAILJ 

Central daiiistrative Trirl\ 
Cuttack Bench, CutbacW3O.8.90  
K .Mohanty. 


